190

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAIL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 455/2015

IN THE MATTER OF: .
DR. DEVASHISH BHATTACHARYA
' ...APPLICANT(s)
VERSUS
STATE OF UTTAR PARDESH & ORS.
' . _RESPONDENT(s)-
INDEX
- Ay
~_S.NO. . PARTICULARS | PAGE NO.
1. AFFIDAVIT ON BEHALF OF THE

RESPONDENT NO. 7, COMMISSIONER OF
POLICE/ SSP, AGRA IN COMPLIANCE OF
ORDER DATED 13.08.2024 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL,
 PRINCIPAL BENCH, NEW DELHI -

»

THROUGH
\ s /SM B

, BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL- bhanwar09jadon@gmail.com

DATE: 22.11.2024

PLLACE: NOIDA



191
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PRINCIPAL BENCH, NEW DELHI 4 s ’
\ ORIGINAL APPLICATION NO. 455/2015 K /,,'
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~ CREAD ‘ APPLICA’
\- ’ ') ,‘ 1 . wend
L/ //Q\ VERSUS
SLOSIARROT UTTAR PARDESH & ORS.

...RESPONDENT(S)

AFFIDAVIT ON BEHALF _OF THE RESPONDENT NO. 7,
COMMISSIONER OF POLICE/ SSP, AGRA IN COMPLIANCE OF
ORDER DATED 13.08.2024 PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

I, J.RAVINDERGOUD = aped  about 51 years, S/o  Shri
LATE J SANJANNA GOUD | posted as Commissioner of Police, Agra, do hercby

solemnly affirm and state as under:

D) A I. Thatl,  J.RAVINDER GOUD , Commissioner of Police, Agra, am fully

conversant with the facts ol the case and am competent and authorized to

“OTAR} ‘
’”717/67'1\'

ar the present Affidavit.

T}n; the present matter was filed by the Applicant in 2015 for alleging
QQ ) °°7/q}:3/1c scale pollution being caused by unorganized petha manufacturing
' # \ I *“industry in Agra City. Further the Applicant through the Original
Application is seeking directions from the Hon'ble Tribunal o stop the use
of fossil fuels for petha manufacturing and not to dispose of waste products

in sewage or in open places in Agra.

D



192

3. That vide order dated 02.08.2016 the Hon’ble Tribunal dismissed the
Original Application and issued the

following order as stated below:
“..We do see that their presence, whatever their extent of
representative character, is necessary for rendering complete and
effectual justice in the present case. Deletion of Respondent No. 10,
Noori Darwaza Petha Union will amount to non Jjoinder of
hecessary party. Therefore, we dismiss this application.

In view of this the Original Application No. 455 of 2015 and M. A.

No. 733 of 2016 stand disposed of accordingly with no order as to.
cost...”

4. That in view of the order dated 02.08.2016, the Applicant filed a Civil
Appeal, having Civil Appeal No(s). 9892-9893/2016, in the Supreme Com’t.
of India challenging the aforesaid order. The Supreme Court in the appeal
passed the order dated 23.07.2024 restoring the Original Application No.
455/2015 to its original number. The relevant paragraph of the order is as
below:

. "...3. In view of the statement, we set aside the order passed by NGT
‘ and restore the Original Application No.455 of 2015 to its original

number and remand the matter back to the Tribunal. Upon filing of

an application for impleadment within a period of two weeks from

J today, the Tribunal shall examine the Original Application on its

own merits and consider issuing notices to the parties..."

5. That as per the order passed by the Supreme Court, the Hon’ble National
Green Tribunal, Principal Bench, New Delhi (hereinafter “Hon’'ble

Tribunal”) vide order dated 13.08.2024 restored the O.A. No. 455/2024 to

Pe
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its original position and impleaded the wo additional Respondents as

dirccted by the Supreme Court. Further dxrcctlonq issued by the Tribunal
is stated as below:

8. Issue notice in the O.A. to the respondents. Applicant is

directed to serve the respondents and file affidavit of service

at least one week before the next date of hearing..."”

at in compliance with the Hon'ble Tribunal’s directions dated

13.08.2024, the Deponent respectfully submits the following in response
to the directions issued.

. That it is humbly submitted that the deponent i.e. the Commissioner of
Police (previously Senior Superintendent of Police) has been made a
respondent party in the present matter before the Hon'ble National Green
Tribunal. However, it is respectfully submitted that the role of the police
department in the present matter is minimal and does not involve an active

role in the primary proceedings of the matter, the Deponent herein is a Pro
Forma Respondent.
1 ]

. That it is submitted that during the 57th TTZ Authority meeting on
10.08.2022, the Commissioner/Chairman again instructed the District
Magistrate of Agra to enforce the ban on the use of coal or coke in Petha
production. With regards to the instructions given by the
Commissioner/Chairman, the District Magistrate of Agra informed that the
joint team comprising of all the Additional City Magistrates. Agra
Development Authority, Uttar Pradesh Pollution Control Board, Municipal
Corporation, safety food Officer and the concerned police stations are

conducting actions for sealing/demolition of coal- operated petha

b
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manufacturing units and imposing penalties. It is further
Deponent and the police departments haye been continuoy

o L .. N .
and assisting the Joint committee ip sealing/ demolition o
manufacturing units,

stated that the

f coal- operated

That it is further submitted that, in matters of law and order, the police

department and the undersigned shall remain at the disposal of the Hon'ble

Tribunal to extend its full cooperation as and when required.

10.That in case of any further orders or directions are issued by the Hon'ble
Tribunal regarding the duties or obligations of the police department, the

deponent undertakes to ensure full compliance in accordance with law.

11.That the deponent presents this affidavit in order to assure the Hon'ble
Tribunal of the police dei)artment’s commitment to cooperate and comply

with any and all directions that may be deemed necessary in this matter.

12.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

13.1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I statc that nothing

material has been concealed therefrom.

Wy

DEPONENT
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VERIFICATION

Venfied at on this day of November, 2024, that the

contents of the above affidavit from paragraphs | to 13 are believed to be
true and correct to the best of my knowledge and beliel. No part ol it 15

false and nothing material has been concealed therefrom.
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® Aadhaar is a proof of identity, not of citizenship.

m Aadhaaris unique and secure.

B Verify identity using secure QR code/offline
XML/online Authentication.

B’ All forms of Aadhaar like Aadhaar letter, PVC Cards,
eAadhaar and mAadhaar are equally valid. Virtual
Aadhaar Identity (VID) can also be used in place of 12
digit Aadhaar number.

®m Update Aadhaar atleastonce in 10 years.

m Aadhaar helps you avail various Government and
Non- Government benefits/services.

® Keep your mobile number and email id updated in

Aadhaar.
® Download mAadhaar app on smart phones to avail
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—_— ® Use the feature of lock/unlock Aadhaar/biometrics to
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